| TEM NO. 88 COURT NO R-2 SECTION 111

SUPREME COURT COF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR S. G SHAH
Petition(s) for Special Leave to Appeal (Civil) No(s).5686/2007

(From the judgenent and order dated 28/06/2006 in CMAP No. 1022/2001 of
The HI GH COURT OF UTTARANCHAL AT NAI NI TAL)

STATE OF UTTARANCHAL & ANR Petitioner(s)
VERSUS
KAI LASH MOTORS & ANR Respondent ( s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent)
Date: 17/01/2008 This Petition was called on for hearing today.
For Petitioner(s)

M. P.N Qupta, Adv.
For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Petitioners have failed to serve unserved respondents.
List the matter before the Hon' bl e Chanber Judge for non

prosecuti on agai nst the unserved respondents.

(S. G SHAH)
Regi strar



